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CENTRAL ELECTRICITY REGULATORY COMMISSION 
 

Record of Proceedings 
 

PETITION No. 210/2010 
 
Sub: Petition under Section 66 of the Electricity Act, 2003 read with 
Regulations 4 and 7 of the Central Electricity Regulatory Commission 
(Power Market) Regulations, 2010 for approval for the draft contract for 
trading in Renewable Energy Certificates. 
 
Date of hearing : 17.8.2010. 
 
Coram :  Dr. Pramod Deo, Chairperson 
  Shri S.Jayaraman, Member 
  Shri V.S.Verma, Member 
  Shri M.Deena Dayalan Member 
   
   
Petitioner                   : Indian Energy exchange , New Delhi 
 
 
Parties Present       :           Shri Jayant  Deo, IEX 

 Shri Rajesh Mediratta, IEX 
 Shri Akhilesh Awasthy, IEX 
 Shri S.C.Sexena, NLDC 
 
  

Through this application the applicant, India Energy Exchange has  
made following prayers: 

 
(i) Approve the draft contract for trading in Renewable Energy 

Certificates (RECs); and  
(ii) Approve the Rules, Bye-laws and Business Rules relating to 

RECs.  
 

2. At the outset, the representative of the petitioner submitted that the 
present petition has been filed under Regulations 4 and 7 of the Central 
Electricity Regulatory Commission (Power Market) Regulations, 2010, 
Detailed Procedure prepared by the Central Agency (NLDC) and 
discussion held with the staff of the Commission.  The representative of the 
petitioner reiterated the salient features and the time adopted for 
Renewable Energy certificate contracts. 
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3. In response to observations made by NLDC, the representative of 
the petitioner informed that they have not received the views of NLDC. In 
regard to the observations of NLDC as to whether the participants have to 
place the bids at all price points or some interpolation is to be done, the 
representative of the petitioner submitted that the participant would 
specify a price and quantity.  Any price which is better than that is taken 
as acceptable. Therefore, there will not be any need to give price for all 
price ticks.  In response to point made by NLDC in regard to handling 
fractional REC methodology, the representative of the petitioner 
submitted that the solution with fractional REC would not arise as the 
demand supply curves are step functions.  The representative of the 
petitioner made its submission   in respect of   clarification sought by NLDC 
in regard to contradiction in Para 8.1 and 13.2 of the petition relating to 
checking of margins.   
 

4. The Commission directed the staff to supply a copy of the 
observations made by NLDC to the petitioner to enable it to file its reply. 
Accordingly, copy of the observations received from the NLDC is 
attached as Annexure. 
 

5. The Commission further directed the petitioner to undertake test run 
of the software for various scenarios with at least 10 test cases covering 
the different types of demand supply curves (including all boundary 
conditions like high demand, high supply, less supply, less demand and 
the scenarios which depict the matching rules w.r.t any kind of priority or 
pro-rata method being used, time priority used in selection of participants, 
solution with  demand supply curves overlapping at multiple points) and 
submit the test results latest by 27.8.2010.  The petitioner was further 
directed to file its reply to NLDC observations along with the test results.  
 

6. Subject to above, order in the petition was reserved.  

 Sd/- 
        (T. Rout) 

            Joint Chief (Law) 
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